PI TEM NO. 123 REG STRAR COURT. 2 SECTI ON Xl
SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
BEFORE THE REG STRAR ASHOK MENON

Petition(s) for Special Leave to Appeal (Civil) No(s).17189/2009

VI SHWA MOHI NI Petitioner(s)
VERSUS

DI ST. | NSP. OF SCHOCLS 2ND & ORS. Respondent ( s)

(Wth appln(s) for c/delay in filing SLP

Date: 05/11/2009 This Petition was called on for hearing today.

For Petitioner(s)
Dr. Kail ash Chand, Adv.
M. Vibhuti Sashant, Adv.

For Respondent (s)

UPON hearing counsel the Court made the follow ng
ORDER

Counsel for the Petitioner is directed to conply with
t he Ofice Report regardi ng furni shing of correct and
conmpl ete address of Respondent Nos. 1 and 2 and also filing
of process fee and spare copies within tw weeks, failing
whi ch t he matter be listed bef ore t he Hon’ bl e Judge in
Chanbers for non prosecution. In case of conpliance, await
service and list the matter on 15.12. 2009.

(Ashok Menon)
Regi strar
Ps



